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• s f i C

i (/111
® 1 2 ,

a q , ( .
i i -<5\^

■ ' 1  h  Uix

2l ■tl-ift' ' V  .

. -  Cf

J

O ^ U  .



>

I

IN.the centr.,1. ADMINISIHATIVE EI!
exiCL::? at l x n̂o., ' ^

O A . / X A . N o 2 L),

rpplicant(s)

.-..,̂ Res'pondent(s )

Datei
Qrde.rs

p ^ C i C b t / i ^

v \ o  V

f

fjo A s \ ^ ^  ifl

j

i



/S'

O.A. No. 152/88 (L)

Hon, Mr, D,3. Misra,
Hon. Mr, D.Ke-Agrawal,J,M,

30/3/89

17/5/89

I. A (

Shi 3, Verma learned counsel for the 
respondents Hasa re quested for further tirtie 
to file counter reply. He may do so 
within a month. The applicant may file 
r^inder, if any, within two weeks thereafter. 
Lj^ the case for final' hearing on 17-5-89,

J,M, A.M.

(sns)

I

I

Hon*Mr« K«J. Ranan. A.M^

None is present for the applicant. A request 
has been received on behalf of the learned counse: 
for the respondents requesting for four weeks 
further time for filing reply. The request made 
is allowed. The applicant may file rejoinder 
if any, within 2 weeks thereafter. List this 
case for final hearing on 21-8-89.

A.M^
. (sns)
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CENTRAL ADMINISTRATIVE TRIBUNAL 
LUCKNOW BENCH

Lucknow this the f day of '̂ '“'"̂ *̂ 1996
O.A. No. 152/1988

HON. MR. V.K.SETH, MEMBER(A)

HON. MR. D.C. VERMA, MEMBER(J)

M.C. Tewari, son of late Sri O.B. Tewari, 

Chief Inspector Tickets, r/o 78/99, New 
Ganeshganj, Lucknow.

Applicant.
By Advocate Shri L.P. Shukla

versus

1. Union of India through General Manager, 
Northern Railway, Baroda House, New Delhi.

2. Divisional Railway Manager, Northern
Railway, Lucknow.

3. Ram Lochan Chief Inspector of Tickets, 

Office of the Divisional Chief Inspector of 
Tickets, Charbagh, Lucknow.

Respondents.
By Advocate Shri Sidharth Verma.

O R D E R
H O N .  MR .  V . K .  S E T H ,  M E M B E R ( A )

Vide this O.A. the applicant has prayed for 
the same benefit of services which were given to 

Shri Ram Lochan Junior to the applicant including 

arrears by way of difference of pay with effect 
from 6.12.1974 to 31.10.1987 and consequential 

post retirement benefits, such as/^lnclshment, 
gratuity and pension.

2.The claim of the applicant has been resisted by 
the respondents and pleadings were exchanged 
between the two sides. We have also given anxious 
thought to rival contentions of the learned
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counsel for the two sides made during the course 
of hearing.

3. The applicant who was serving as Assistant 

Station Master, in the Northern Railway under 

D.R.m. Lucknow was decategorised from the post of 

A.S.M. in the scale of Rs 150-240 and absorbed on 

the post of Ticket Collector in the scale of Rs 

110-180 on 6.9.1968. Subsequently, he was 

promoted as T.T.E. in 1969 and according to the

O.A. confirmed onthe said post in the same year. 

He was further promoted as Chief Inspector 

Tickets with effect from l.i.1984 and finally 
retired from this position on 31.10.1987.

4. The applicant's contention is that

consequent on his medical decategarisation from 

the post of Assistant Master in the scale of Rs 

150-240 his absorption in the post of Ticket 

Collector in the lower scale of Rs 110-180 was 

illegal and̂  based on his seniority as A.S.M. he 
is entitled to consequential reliefs resulting

from denial of promotion from next higher post

and grades when persons junior to him wre

promoted. In regard to' Shri Ram Lochan whose name 

has been mentioned in prayer for relief, it has 
been alleged that Shri Ram Lochan was confirmed 
as Ticket Collector on 4.7.1972 wheras the 
applicant was absorbed as such in 1968 and was 

promoted as T.T.E. in 1969, while Ram Lochan was 
confirmed as T.T.E. on 4.7.92. Still he 

superseded the applicant in his promotion tothfe 
post of Senior T.T.E., in the scale of Rs 425-640 
on 6.12.1974. Shri Ram Lochan was therafter again 
promoted as Junior Inspector Tickets (scale 
Rs550-750) with effect from 1.9.79 and to thenext 

higher grade of Chief Inspector Tickets in the
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scale of Rs 700-900 on 1.12.84. The applicant]
claims that he has been making representations 

from 1978 onwards, but no action was taken. He 

also asserts that though he was confirmed as 

T.T.E. on 30.6.1969, while Shri Ram Lochan was 

confirmed as such on 7.4.1972, Shri Ram Lochan 

has been getting higher salary though junior to 

him. It is also alleged that Ram Lochan has been
paid salary more than the applicant since 1974.

1 , ' ^

While the applicant was drawing Rs 428/- onI
1.12.74,Shri Ram Lochan was drawing Rs 515/. It is 

further averred that the discrepancy in the 

salary between Ram Lochan, and the applicant 

continued throughout, till the applicant retired
i

from service on 31.10.78. Therefore, he is
1 .

entitled to difference in leave encashment, 

gratuity and pension etc.
5. The contention of the respondents briefly 

stated is that after his medical 
decategorisation, the applicant was absorbed as 

' T.C. in the grade of Rs 110-180 fixing his pay at
the maximum as the petitioner was at that time

i ' f ■ .
> drawing Rs 181/-per month. This was done in

accordance with rules on the subject restricting"
. the difference in aHzrnative job to below 25% oB =

the applicant was found suitable for the post of
grade Rs 110-180 bythe Screening committee. It is

also argued that the applicant joined the post of
T.C. on 6.9.1968 and is raising his claim after a

' lapse of about 19 years and the same is highly

time barred.
6. We find force in the contention of the 

respondents. The applicant's claim that his 

absorption in 1968 in lower pay scale was

>^i9hly belated. He shm li

U v:'
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agitated this matter before the departmental 

authorities and proper judicial forum well in 

time which apparently he failed to do.
7. Even on merits, we do not find any force in 

the claim of the applicant. Our attention was 

drawn to the rules for absorption lof” medicaly/
incapacitated staff which are contained in 

Chapter 13 of Indian Railway Establishment 

Manual, Volume,I. For our purposes, rules, 1305, 

1309, 1313 and 1314 are relevant.

8. Rule 1305 prescribes " that medically

decategorised staff may,as far as possible* be

absorbed in such alternative posts which should

broadly be in allied categories and where their

background and experience in earlier posts could

be utilised. Rule 1309 states that the

alternative post to be offered to a railway

servant should be the post available for which he, of
is suited to ensure that the-loss'-/ ;g:tiolument is 
minimum.

9. Rule 1313 deals with fixation of pay and 

states that on absorption in alternative post the 

pay of the railway servant will be fixed at a 

stage corresponding to the pay previously drawn 
in the post.....if there is no such..... he may 
be given stage just below pay provisionally drawn 

by him. Rule 1314 deals with seniority and the 

same is not relevant for our purposes as the 
seniority of the applicant is not in question.
10. No material has been placed before us to 
demonstrate, that there has been violation of any 
rules in offering the appointment in a lower 
scale to the applicant on his medical 

decategorisation. In any case the fact remains 

that he accepted the same without demur.
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10. In support of his case the applicant has 

cited instructions contained in Ra/lway Board's 

letter dated 30.7.83 (Annexure-4 enclosed with 
the O.A. ) on the subject of removal of anamolies 

arising as a result of appliction provision for 
option for fixationof pay on promotion^'para 2 of 

which is specially relevant for our purposes, 
which is reproduced below:

\

"2.After careful consideration, the 
president is pleased to decide that in 
order to remove that aforesaid anomaly, the 
pay of the senior person in the higher post 
should be stepped up to a figure equal to 
the pay as fixed in respect of the junior 
person in that higher post from the date of 
occurence of the anomaly, viz. from the 
date the pay of the junior is re-fixed in 
the higher post, in terms of para 2(b) of 
Board's letter of 13.11.81. The stepping up 
of pay of 'the senior would be subject to 
the following conditions, namely;

(a) Both the senior and junior employees 
should belong to the same cadre and the 
posts in which they have been promoted on a 
regular basis should be identical in the 
samemcadre.

(b) The scales of pay attached to the 
lower and the higher posts in which they 
are entitled to draw pay should also be 
identicals and
(c) The anomaly should have arisen 
directly due to re-fixation of pay of the 
junior person(promoted on or after 2.5.81) 
in the Higher post, on his date of next 
increment in respect of the lower'post, .in 
terms of para 2(b) of Board's letter of 
13.11.81. In other words, it should be 
e n s u r e d  that there could have been no 

anomaly, had the pay of the junior person 
on promotion been fixed under the norma 
.ules viz. under FK 22-C. direct.

thej£wer.££2t .l£ 22- ^ f : ^ ---- ----
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applicant cannot draw any support from the above provision on the basis of
his senioirty as A.S.M. in so far as fixation of 
pay is concerned. On medical decategorisation, he 

was offered the post of T.C. in the scale of Rs 

110-180, which he readily accepted. This is the 

point from where he could claim comparison with 

Ram Lochan. As rightly pointed.out by the learned 

counsel for the respondents, seniority and 
, fixation of pay are two different aspects of

service conditions and very often a junior person 

promotion draws higher pay than his senior 

because even before promotion he was drawing 

higher pay in lower post. It is for this reason 

that the stipulation provided in the last sentence 

of para 2 'c' has been included. In accordance

with the same, a senior person's pay can be 
stepped up to the level of that of his junior only 

if he was not in receipt of less pay than the 

junior even in the lower post from time to time. 

No material has been placed before us from which 

It could be made out that from the level of T.C. 

onwards. Ram Lochan was allowed less pay than the 
; applicant during the period in question.

respondents have stated that Shri Ram 
' Lochan was promoted as T.T.E. on 8.1.65 whereas

the applicant joined as T.C. on 6.9.80. Also the 
payof Shri Ram Lochan was fixed in the grade of Rs 

250-350 with effect from 10.12.71 at Rs250/ per 
month whereas the applicant was drawing Rs 193/- 
per month on that date. Again Ram Lochan opted for 
fixation of his pay on promotion as C.I.T. in the 
grade of Rs700-900 from the dateof his next 
increment and therefore his pay was fixed at Rs 760 
per month with effect from 1.9.84, but the
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petitioner’s pay was fixed at Is 700/ with effect
from 1.1.84. All this goSSto show that in the lower
posts from time to time the applicant had been

drawing lesser pay than Ram Lochan which fact#

have not specifically been controverted by the

applicant. It is therefore, clear that the

protection and benefit of the instructions of the

Railway Board dated 30.7.83 are not admissible 
tothe applicant.

13. The applicant's counsel also sought to 

derive support from the decision of the Hon'ble 

Supreme Court in the case of Arun Kumar Chaturvedi 

vs. South Eastern Railway and others (1985, SCC 

(L&S) 465). An observation has been made therein 

to the effect that loss of seniority, of a 

government servant with consequent loss of 

promotional'prospect, higher pay and emoluments is
*

a matter of serious consequences to him. It is 

further observed that if a person has been 

promoted but not on the date he should have been 

promoted, due to some administrative error, then 

the employee should be assigned correct seniority 

vis-a-vis his juniors already promoted 

irrespective of the date of promotion. In our view 

the circumstances of the present case are
> ■

distinguishable > -'VXso in the case cited three 

departmental repi^sentations were made and a view 
was also itaken that there was no delay in filing 

the petition, the same does not hold true in the 
present case.

14. In the light of the foregoing discussions, 
we hold that the claim of the applicant in the 
present O.A. is devoid of merit.The same is

u
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therefore, hereby dismissed.Parties shall bear 
their own costs.

MEMBER(J)

Lucknow;Dated; ) "j, 
Shakeel/

I-
MEMBER(A)
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M.C, Te^fary

lev BUS

Union of India & others

Applicant

Respondents

Details of Index-7^-------- - -
fjfcahĉ

1. Order dated 10.19^6 promoting the

applicant as Chief Inspector Tickets

and placing him in the panel of .Chief 
Inspectors tickets* i

2• Seniority 1 ist dated 19®11«1975 of 
Travelling Ticket Examiner in Luck:now 
Division. ' /\j^y£xuiilB ^

/ 'n l l

..................................... / ? -  1 5

3» Applicant’ s representation dated S .6.19^7.
________ l y

V  ________

S '
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Application under Section 19 of the Administrative 
T ribu nals A ct. 19̂ 5 > —

Date of fUing

legist rat ion Wo.

Signature
Registrar

Ifi THE CENTRAL AMIMISTRATIVE TRIBUNAL 
CIRCUIT BENCH, LUCKNOW

Between

M.C. Tewari

And

U Union of India throu^ the
General Manager, Northern Railway

Appl icant

2* Divisional Railway Manager, 
Northern Railway

3 • Ram Lochan ,
Chief Inspector Tickets

DErrAILS OF APPLICATION
I. Particulars of the applicant ;

M.C, Tewari,
Son of late Sri O.B.xTeaari,
Chief Inspector Tickets,
Office of the Divisional Chief 
Inspector Tickets, Northern Railway, 
Charba^, Lucknow,
7^/99 New Ganeshganj, Lucknow.

Respondents

II, Particulars of the respondents :
(l) Union of India through the

General Manager, Northern Railway, 
Baroda House, New Delhi.

W M e  C

ip.
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(2) Divisional Railway Manager, 
MGrthem-Railway, Luckncw*

(3) Ram Lochan,
Chief Inspector Tickets,
Office of the Divisional Chief 
Inspector Tickets, Charba^, 
I»ucknow.

>

9

III. Particulars of. the order against which 
application is made :

The applicant claims correct fixation after 
his decategorisation on medical grounds from the post 
of Asstt. Station Master in the scale of Es*1 50-240 and 
his absorption on the post of Ticket Collector in the 
lower s cale of Rs. 110-1 #0 on 6,9. He further
claims all consequential reliefs resulting from denial 
of promotion to next higher posts and grades while 
persons junior to him were promoted ; thus resulting 
in his discrimination and supersession*

IV. Jurisdiction of the Tribunal ;

The applicant declares that the subject matter 
of the order against which he wants redressal is within 
the jurisdiction of the Tribunal,

?. Limitation :

The applicant further declares that the appli­
cation is within the limitation prescrited under Section 
21 of the Administrative Tribunals Act, 19^5.

VI. Facts of the Case :

Tte facts of the case are given below :-

1. That the applicant was appointed as Asstt. Sta­
tion Master after his selection by the Central Railisray 
Service Commission Bombay in May 1951. He was sent for 
training to the Zonal Training School at Ghandausi in

Advocate

A \.



( S )

- 3 -

- V - -

U .P . The applicant was appointed Assistant Station 

Master and posted at Lucknow under the Divisional 

Superintendent Lucknow in the scale of Rs. 150-240* He 

was confirmed on thepost of Asstt. Station Master in 

1964. The applicant continued to discharge his duties
I

sincerely and diligently and he had an unblemished 

service record throughout while working on the post of 

Agstt* Station Master at_different. places in Lucknow 

division*

ihat the applicant failing in the eye shight 

test required for the post of Asstt, Station Master 

was medically decategorised in 196^ while he was 

working as Asstt. Station Master at Malipur in district 

Faizabad and getting the salary of Bs,1^l/~ per month 

in the scale of Rs,1 50. 2AX)o

3 . That after his decategorisation on medical . 

grounds the applicant was absorbed as Ticket Collector 

in lower scale of Rs* 110-1^0,

4 . That the applicant's aforesaid absorption on 

has medical .decategorisation from the post of Asstt. 

Station Master in the scale of te. W .240  to the post of

Ticket Oollecter in the lower s c a l 7 ^ ^ i r i i a .i 8 0  was

illegal and arbitrary, ' ^

I
: 5. That the applicant was entitled to be absorbed

in the sans scale on his decategorisation on medical 

i grounds and his aalary and emoluments were to be protec-

, ted in accordance with the rules. The applicant's

absorption as Ticket Oollector in the lower scale 

Copf”'’™ "®  reduction in rank and rereBsion from a higher

'^^vocatc -w



post of Asstt. Station Master to the post of Ticket 

Collector in the lower scale.

>

6. 'rhat at the time of applicant’ s decategorisat­

ion on medical, grounds posts in eqivalent grades and, 

in the same pay scale were vacant and were available 

for absorption of the applicant. The applicant by 

virtue of his experience of Vforking as Asstt. Station 

Master was fully competent and qualified for being 

absorbed in any equivalent post carrying the same 

scale of pay.

V

.A

\

I

7. That the applicant made various represeritat ions

to the railway administration against his absorption 

in a post carrying a lower scale of pay but to no 

effect*

That persons junior to the applicant in 

service, who were also decategorised on medical grounds 

and V7ere absorbed in alternative postvs, were given 

hii^er, scale than the applicant. 11113 amounts to ■ 

discrimination in service.

9* That the following persons junior to the

applicant as Asstt. Station Master have been absorbed
medically

and posted in h i ^ e r  grade after being decateorised:-

(l) Sri Irshad Hussain, who^was appointed 

Asstt. Station Master in 1955, was 

absorbed as inquiry Clerk in hi^^er 

grade of Rs* 425-640 and was given higher 

s al ary than, the applicant«

I)
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J. 's
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■ V .

A

■>:
N

(2 ) Sri S .P . Seth, who was appointed as Asstt. 

Station Master in 1955,was also medically 

decategorised and. was absorbed in the 

h i ^ e r  grade as Announcer at Hew Delhi 

Station and was given the sal.ary of Rs.600/- 

per month«

(3) Similarly Sri B .L. Dubey, who was appoin­

ted as Asstt. Station Master in 1955> 

v/as also decategorised and was absorbed 

in a higher grade and on a higher,salary.

(4) Sri O .p, Kapoor was appointed as Asstt* 

Master in 1955. He was also absorbed as 

iihquiry Reservation Clerk in the higher 

grade and was g1.¥en higher salary than 

the applicant.

(5) Sri K.D. Jha, who was appointed as Asstt. 

Station Master along with the applicant

in 1951 was also absorbed , after being 

medically decategorised, in g'higher grade 

of Wagon Movement Inspector and was given 

higher salary than the applicant.

10 . That a large number of Ticket Collectors, who

were appointed in 1954 and 1955, although roach junior 

to the applicant who wâ s appointed as Asstt# Station 

Master in 1951, have been promoted to the post of 

Conductor in the higher grade while the claim of the 

Applicant for promotion has been ignored* Of these 

; Sri K .L . Tandon was appointed as Ticket Collector in

Copy 1952 and althougli junior to the applicant was allowed

Advocate
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to supersede the applicant by being promoted as Gon- 

ductor in the higher grade of Rs.425-640 in 197^. Sri . 

Ram Lochan was appointed as Ticket Collector on 

17e7»1955 and was confirnBd on the post on 4e7»1972 

much after the applicant who was absorbed as Ticket 

Collector-, in and was promoted as Travelling 

Ticket Examner (TTE) in 1969 and confirmed on the 

said post in the sanB year* Sri Earn Lochan was 

confirmed as TTIS after the applicant on 4.7* 1972 still 

he superseded the applicant when he was prmoted to 

the post of Senior TTl in the higher scale of Es*425- 

640 on 6 .12,1974* Sri Raro Lochan was thereafter again 

promoted to the next higher post of Junior Inspector 

Tickets inthegsale of Rs.550-750 w .e .f , 1 .9.l979« He 

was again promoted to the next higher grade of Chief 

Inspector Tickets in the scale of Rs«.700-900 on

I . 1 . 19^4* Sri Ram Lochan is ^ i l l  continuing^on the 

said post of Chief Inspector Tickets*

I I . That against the aforesaid supersession of 

the applicant and promotion of his juniors to the 

next higher posts, the applicant made various repre­

sentations from 197S onwards but no action was taken* 

Thereafter the applicant continued to make representati© 

ions through proper channel against his supersession 

and claiming due promotion prior to the date when his 

juniors were promoted on the higher posts than the 

applicant. The natter was also tak. ai up on his behalf 

by the Northern Railwaymen's Union.

12, That by order dated S. 10,19^6 passed by the

Sr, Divisional Personnel Officerj Morthern Railway,

Copf Lucknow- the applicant was pr^oiiD^ed on the post of

l A
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; Chief Inspector Tickets in the grade of Es.700-900(RS)

against restructuring w .e .f*  1.1*19^4 and, placed in 

the panel of Chief Inspector Tickets declared under 

; Notice N o .1^1 E/6-^/IV dated 26 .5 .19^4  below Sri S .K ,

I Gufta at serial No,S and above Sri K .L . Tandon at

serial 'N o .9 . A photostat copy of the order dated 

, S .10,19^6 promoting the applicant as Chief Inspector

; Tickets and placing him in the panel of Chief Inspectors

] - Tickets between serial No.^ and 9 w .e .f .  1,Ul9^Ip is

Annexure«-1 filed as Annexure No.1 to this application.

13. T]:iat as already stated above, ■ the applicant

is senior to Sri Ram Lochan as he was confirmed as 

Travelling Ticket Examiner on 30 .6 .1969  much before Sri

: Ram Lochan who was confirmed as TTE on ?.4«1972. Both
"f . ■'

' the applicant and Sri Ram Locl'ian were promoted as Chief

Inspector Tickets w .e .f .  1 .1 .19^4 . still Sri Ram Lochan 

A   ̂ getting higher salary than the applicant althou^

. he is junior to the applicant#

.X  basis of the order dated S. 10.1906

\ the applicant was prornoted as Chief Inspector Tickets

v ;.e .f . 1 .1 ,19^4  and as such he will be senior to Sri 

Ram Lochaji in service but Sri Ram Lochan was being paid 

higher salary than the applicant since December, 1974,

On 1 ,1 2 ,1 9 7 4  while the applicant was getting the 

salary of Rs*42S/- Sri Kara Lochan was getting the salary 

of Rs. 515/ “ . On 1 . 1,19 75  the applicant was getting the 

salary of Rs.440/- while Sri Ram Lochan was getting the 

salary of Rs.515/-. This discrepancy in sal.ary of Sri 

Kara Lochan and the applicant continued throughout the 

applicant is entitled to the difference

p. se
/ K L a  

Adv-ocatg
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in pay from 1.12,1974 to 31.10.19^7* llie applicant 

retired from service on 31 .10 ,19^7  and on the date 

of his retirement the applicant was getting the salary 

of Rs. 2 240/- while Sri Ram Loch an, althou^i junior to 

the applicant in service, was getting the salary of 

Rse2450/», The difference of salary of the applicant 

with that of Sri Ram Lochan as calculated from 

1.12.1974 to 31.10.19,^7 comes to Rse17,247/-. The 

applicant is also entitled to all the other benefits

consequent to his retirement at part vjith Sri Ram
\

Lochan who is junior to the applicant. The applic^t 

entitled to the difference in leave encashment at

the time of retirement (7 months) Es,i66l. lOpaisej
\

difference in gratuity (l6| months) Es.3465/- ; differe­

nce in pension from 1 .11.19^7 till date ( 1 O months) 

Rs«l050/~, Total amount under the aforesaid heads thus 

comes to Es.23,423.lO paise* The applicant is entitled, 

to this amount by way of arrears #

\

Annexure-2

15 . That the applicant is admittedly senior to

Sri Ram Lochan as per the seniority list of Travelling 

Ticket Hbcaminers in Lucknow Division issued by the 

Divisional Superintendent dated 19.11.1975. In the 

said seniority list the applicant is placed at Serial 

No.36 while Sri Ram Lochan is placed at serial No .^^. 

Thereafter both the applicant and Sri Ram Lochan have 

been promoted as Chief Inspector Tickets in the Lucknow 

Division w. e. f . l. 1 .19^4• Thus the appiicant is throu^ 

out senior to Sri Ram Lochan in service. A photostat 

copy of th® seniority list dated 19.11.1975 is filed 

as Annexure No.2 to thiss application.

Copy

p. SH^JK 1 A 

Advoca.i§
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Ahnexure~3

A

16 , That the applicant retired from thte post of Sk

Chief Inspector Tickets in Lucknow Division on 

31.1-0.19^7.

^^fe^fecf/True

\  ' 
SH U ^La

1 7 . That the^plicant made various representations

against the discrimination meted out to him in relation i 

to his juniors who were given benefit of proiiiotion 

before the applicant and were being paid higher salary 

and emoluments thasi the applicant. The applicant was 

being paid lesser salary than Sri K .L . Tan don above 

whom the <^oplicant was placed by the promotion order 

itself. Sri Tandon, although junior to the applicant, 

was being paid salary of Rs.23 00/« whereas the appli­

cant’ s salary was fixed at Rs.2^40/- in the same grade* 

Similarly Sri Ram Lochan, who was much junior t© the 

applicant in the seniority list as already stated above, 

was getting the salary of Rs.2375A on 1 .1 ,19^6 . A 

photostat copy of the apicdicant^s last representation 

dated ^ .6 .19^7  is filed as Annexure No*3 to this appli­

cation.

15. That when no action was taken on the aforesaid

representation till the date of applicant’ s retirement, 

the application sent a remirder on 2? .5 .19S^ . But no 

action has been taken so far.

That as a result of the discriminatory action' 

of the railway authorities by paying l©sser salary 

and emoluments to the applicant in relation to persons 

junior to him, the applicant has suffered loss of 

benefits in service and also post retirement benefits.

The applicant is consequently entitled to parity with 

persons junior to him , particularly in relation to

i Ram Lochan,
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20, That Sri Rara Lochan has been paid arrears

amounting to Rse2l07^.50 paise by the railway adminis­

tration on 30. 1 2 . 19^7 .
\■)

? II . Relief Sought -

\ The applicant is entitled to the same benefits 

01 service which were given to Sri Ram Lochan junior 

to the appliccmt including arrears by way of difference 

of pay w .e .f , 6 .12 .1974  to 31«10.19^7 and corisequential 

' ' . . post retirement benefits such as leave encashment,

gratuity and pension.

■V '

‘ . I I .  Details of the remedies exhausted i

: The applicant declares that he has availed

of all the remedies available to him under the relevant 

service rules by way of various representations already
\\ 
\V- mentioned in para VI above«

ft
\
\

I.- Matter not pending with any other court, etc.:

*

The applicant further declares that the

» matter regarding which this application has been made

is not pending before any court of law or any other
\

authority or any other Bench of the Tribunal.

XI. Particulars of Bank raft/Postal Order in respect of 

the Application Fee;

1. Number of Indiax Postal Order 0 ^ 5 / 5 Z

2 . Name of the issuing Post O f f i c e eowii Iko

3« Date of issue of Postal Order

4t Post office at vihich payable

X II , Details of Index!

An index in duplicate containing the details

Coj^f the documents to be relied upon isf^closed ,

'> C
/

-^ttesW/Ti

Advocate
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In Verification ■; '

I , 14, C, Tewari, son of late Sil O.B. Tewari, 

adult, resident of 7^/99 Hew Ganeshganj , L-ucknow, 

do hereby verify that the contents of paras I to XII 

are true to my personal knowledge and belief and that 

I have not suppressed any material facts.

Place Lucknow 

October 6, 19^^»

Vi'tS'
Signature of the applicant,

Copy

A

-•KSykUKLA

Advocatc
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Ŝ- 0 H.
'< co' 5
C'J S-.

rS ’
00
iO*

a

3  3 H
H
H

M  to 
O  M  
•  •  
M  vj 

' •' •  
to to 
^  is)

^  Ul

-*4 
•  ■. •
Ul Oi 
tn Ul

C3 o o o

• I-*
ls» 

to • 
too

O  lo Ul
• • »

to >-< 
* «
to to 
4> 4>

•vj
•
to
to

N)

H

to
Co

H
Ul
•
H*

U'

H  H* H

C5

Ul

u . f- S”

r '  ^ '
- •  Ul Ul
Ul Ul Ul Ul

Ul

Ul 0%* • *
vJ

«

V '
•si

,*sl
to

Ul

Ul Ul Ul t/i Ul

tsi w M*
ir*
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C^hlCvi J- jSi;:AU--j-\ i..V̂ :̂.k ( ^

■') . . A

T€.tc'^U

4 iB y ,y

Tha Divisional Railway Manager,
Northern Railway#
Luckndtj.

■■■•  ̂

Dear S ir,

Respectfully I beg to submit that I am much 

grateful of your goodaelf for accopting my cl îim of 

eeniority/auusequent prorrotion in highar grad^ 03. 700-900 

uith effect from l/i/(34 vida your notice No,847£6/8~TTS/ 

Seniority^ in  datod 8/ 10/06 after interpolating my name* 

in  the panal of C .I.T , Grade ii>. 700-900 below Sri S,K. 

Gupta and above Sri Tondon but I further be,j to lay

duun the f&ilouing fey linas for your consideration and 

very early orders to restore fu l l  justice to m..

k-

t

0

1) Tha, .it hos baen aacapted that there uea adminis­

t r a t i s .e r r o r  in a « la n .e n t  „ f  poat/. .niorlty in the '  

category of absorption i .o .  in tha Tld<at C*,«k.to9  3ranch 

In the yoar.1968. A3 such I an due prcforaa fixation 

o f  pay in a c l e a  a.425-6«0 ( RS) and fe.5S0-7M ( W )  as 1

ha.a reached i f  there «,uJ.d net haxe be 3 n urong 

fixation of seniority, ■ ) '

2 ) That I uaa uorking a=i Station Plaator aoale 

lls. 150-240/425- 640 when I uas .«dlcaliy d.oategoriaed. ,

■Jt'f

3) That I «c,a absorbed as r,lcknt Collector scale 

iS.110-130 i . e .  in louer grads. In feet I ahoulrl h.wa

absorbed in a grade uhore I uould have sufftired 

7 the ...inimum losa i . e .  I should have bean given grade  ̂ ' 

r.. 150-240/425-640 as T .C .  Grad, I or Conductor. As such 

f i c t i o n  Of pay in acale li.425-640 from



«  2 -

,vide item 3 of the PtW.fl, (photostat

copy attached)* OPO has agreed to my promotion as 

Conductor frora 23 /2 /78 ,

4 )  O n c e  I ©m f ixod  up i n  s c a l e  Rs#425-.640 than  I am 

to ba g iv e n  aenioJTlty and pay i n  s c a l e  fe.550-750,
H^re it is pointed out that both these tuo grades are 

norv-sQl(action posts end X havo been selected in seals 

fis.TOO-goo (sub.sefi^ojantly prornoted in scale fe«?00«900 

after empanelment) * Aa such there reinaina no doubt 

about my suitabilityt I may be giuen fixation of pay 
in acala t'vs,55Q-»7S0 froin 1978 inimadiately after my 
pro notion ,to scala fe#425~64Q aa jyniora were working 

in  ,-scale fiJ»550̂ 7§Q,

I

In the ends of justice I would request thct I 

may be given grad® of Rs.425-640 from the dot© of ebaorp- 

tion in the Ticket Checking ataff and thereafter fixation 

of pay in scale fe»550-75Q and aXlawad arreara of pay 

accordingly and fixation of aenioriiy may also ba reviewed, 
Aa pec fact my name should be belau, to Sri P^Srivastava^ 

OCIT/LKO as per m y _ _ _ ^ _ _ ^ _ a b 8 o r p t i o n  in Ticket 

Checking branch as atatad above.

Thanking you#

Youra faUhfully ,

. V
If

( l̂ ,c* TE'JARI ) 
CIT/UO

"L’0 Copy

^nuKi.A

Advoccite
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^■o * e^r U
'•w

j;:,- Z - f

J .

Sr^5T

w i a i  s f a ^ ‘ (f?^i?) ^ ^a i |

fii# I fH 5 ^ f w  « ?q?i ̂ «i?i ^i?r
?3j5tigfl> ^  in

?Ftf ^T>55J ^ fe § r  w i ?fl ?lt ? w d  ^

a i d  ^  ^ }  m  B 5 i|^ » !i  qr |^.ara

t̂sTT rtm W'ltia 5f f̂ !T̂ t̂  f ? ! I  Si'?̂  
^  ̂ fe«r m  33tI

?rr ^  f 'n i  srm ’ii f*iid  ?ri (<e ( ) ? « i^ i) ?.t 

^ ra?r fern 5^gi^5t p t i  (^?ti^f!i)

I B|t35T 5t̂ I ¥t
n f  ^  isf^f «?i ?9i=sR t  i^Ji^ i  ??f

#  ¥.5[at I  ft  §  f^  ^ i  ft> ^

' \ / . . ^ y ^  a m  T%5fi'K i e ^ n  3tTin 1

» V  5 1 # ^  'JK 5? ftnl I f « % > t  *!f gsRraJjTm 

f ^ T  %  JtHUn ' f i  f w  I

H I ^  (*l5IIf)'

Rsiif ........................

• ■ ^ #  w i r  

.......................



/ • "

■ V

. '} 

■;'4 a

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
LUCKNOW BENCH,LUCKNOW.

T.A.No.l52/88(L)

Sri M.C.Tiawri .Petitioner
Versus

Union of India and others ..Opposite Parties

COUNTER REPLY ON BEHALF OF THE OPPOSITE PARTIES

son of Sri
,presently posted as,

in the office of the Divisional Railway Manager, Northern 
Railway, Lucknow, state as under

1. That I am presently posted as S’iTli 

in the office of the Divisional Railway Manager, Northern 
Railway, Lucknow and is well conversant with the facts 
stated .hereunder. I am competent to file the present 
reply of behalf of the answering opposite parties.

2. That the contents of paragraphs 1 to 5 need no 
comments from the answering opposite parties.

3. That the contents of paragraph 6(1) of the petition 
pertain to record and therefore, need no comments.

4. That in reply to the contents of paragraph 6(2) of 
the petition it is submitted that after being medically 
decategorised, the petitioner was absorbed as T.C. in 
grade fe. 110-180, fixing his pay at the maximum of the 
grade i.e. @ Rs.180/- per month.

5. That the contents of paragraph 6(3) of the petition 
are admitted.

k:

6. That in reply to the contents of paragraph 6(4) of 
the petition it is most respectfully submitted that the 
medically decategorised staff has to appear before a 

pgtsontt̂' screening committee and after adjudging his suitablity,
the screening committee decides as to in which category
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T

decategorised person is to be absorbed. After following 
this procedure only, a person can be absorbed in 
alternative category, but prior to his absorption, an 
employee has an option either to accept or to refuse the 
alternative job which is being offered to him. The 
petitioner did not refuse the alternative job which was 
offered to him and accepted the alternative job of T.C. 
grade li.l|0-180 @ 6.180/-, which was the maximum of the 
grade. There is no rule to fix the pay beyond maximum of 
of the time pay scale. Hence, the absorption of the 
petitioner in the cadre of T.C.grade 6.100-180 was in no 
way illegal or arbitrary.

O

7. That the contents of paragraph 6(5) of the petition 
are not admitted. The alternative job offered to any 
medically decategorised employee is considered to be 
suitable if the emoluments which he will get after 
absorption in alternative cadre does not fall below 257, 
-•teisew the emoluments in the former post. The petitioner 
was drawing fe.181/- per month prior to his 
decategorisation and he was absorbed in the scale 
fe.110-180 @ fe.180/- per month which was much less, 
rather, negligible in camparison to the 25X permissible 
limit. The petitioner has misrepresented the facts in the 
paragraph under reply and also, has not shown any rule in 
support of his averments.

8. That the contents of paragraph 6(6) are not 
admitted. It is respectfully submitted that the 
petitioner was^found suitable for the post of grade 
Jfe.110-180 by the screening committee, which he accepted 
without any protest, and was, accordingly ab'soVEed in the 
said grade. The petitioner joined the post of T.C. grade 
fe.110-180 @ fe.l80/- per month on 6.09.1968. Now, after 
retirement from service on 30.10.1987 i.e., after a lapse 
of about 19 years, the case of absorption of the 
petitioner, it can not be reopened at such a belated 
stage and the claim of the petitioner be treated as time 
barred. Moreover, the petitioner has an option either to 
"accept or refuse the alternative job which was being 
offered to him at that time, but he joined without any 
qualm, and hence, he is estopped from questioning his 
absorption in the alternative job.
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9. That the contents of paragraph 6(7) are not
admitted. It is submitted that the petitioner had 
sufficient opportunity  ̂ to accept or refuse the 
alternative employment, T.C. grade fe.110-180 in the year 
1968. Once he had accepted the same, the applicant can 
not challange it. Moreover, his emoluments were protected 
adequately as his pay was fixed at the maximum of the 
grade, i.e. @ fe.l80/- per month, mariginally less than he 
was getting before his medical decategorisation, which 
was fe.181/- per month.

10. That the contents of paragraph 6(8) are not
admitted. It is submitted that no employee can be 
absorbed until medically decategorised staff are screened 
by • the screening committee, comprising of officers, 
including the officers of the department concerned in 
which such decategorised staff is likely to be considered 
for absorption. It is the screening committee which 
assesses the ability and suitability of the employees and 
decides in which grade & category medically decategorised 
staff is to be absorbed.

11. That the contents of paragraph 6(9) are not
admitted. It is submitted that merits of the individual 
cases can not be considered because the absorption of

A medically decategorised staff is done only after he has 
« been declared suitable for absorption in a particular 

J., ' category and grade by the screening committee.

12. That in reply to the contents of paragraph 6(10) it-
is most respectfully submitted that the petitioner had
also been promoted as C.I.T. in grade fe.700-900(R.S.)
with effect from 1.1.1984, the date of promotion of Sarva
Sri Ram Lochan and K.C.Tondon referred to in the
paragraph under reply. Moreover, the date of confirmation
is not the guiding factor for fixation of seniority. Thus
the contents of this para . are not admitted. Sri Ram
Lochan was appointed as T.C. on 17.7.55 and was confirmed
on 15.12.56. Sri Ram Lochan was promoted ^s T.T.E. on
8^1. 6J5, whereas the petitioner joined the cadre in the
lower grade of T.C. on 6.9.68, at that time Sri Ram
Lochan was working as T.T.E., who was leter confirmed as

. T. E. on 7.4.72.Offici

K. « . jtka-
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13. That in reply to the contents of paragraphs 6(11) 
and 6(12) it is most respectfully submitted that the case 
of the petitioner was examined and he was accordingly 
promoted to the post of C.I.T. in grade fe.700-900 w.e.f. 
1.1.8^ the date when his juniors were promoted and he 
'^^Is^loowed fixation of pay in grade E>.700-900 from that
very date.

14. That the contents of paragraph 6(13) are not 
admitted. Sri Ram Lochan was working as T.T.E. in grade 
fe.130-212 when the petitioner joined the- cadre of T.C. 
grade Rs. 110-180. Further, in persuance of the letter of 
the General Manager (P) No.752 E/72/XVIl/Loose/EIC dated 
16.6.87, the pay of Sri Ram Loch^ was fixed in grade 
Rs.250-350 w.e.f. 10.12.71 andfhis pay was fixed @ Rs.250/- 
per month from that date whereas the petitioner was 
drawing^ fe.l93/- per month on that date. Further, on 
promotion to the post of C.I.T. Gr.Ife.700-900, Sri Ram 
Lochan opted for fixation of his pay from the date of 
next increment, and accordingly, .his pay was fixed @ 
fe.760/“ per month w.e.f. 1.9.84 (the date of next 
increment), but the petitioner opted for the grade from 
the date of promotion, and his pay was fixed @ fe.700/- 
w.e.f. 1.1.84.

15. That in reply to the contents of paragraph 6(15) it 
is submitted that as explained in the foregoing paras, 
the reasons of difference in pay of the petitioner and 
Sri Ram Lochan at the time of retirement are that Sri Ram 
Lochan was drawing Rs.795/- p.m. on 1 .1.86 when his pay 
was fixed in the new pay scale, while the petitioner was 
drawing Rs.730/- p.ni. on 1 . 1 .86. This was due to the 
different options given by Sri Ram Lochan and the 
petitioner for fixation of their pay in Grade Rs.700-900. 

Since, the petitioner did not give any option, and 
therefore, his pay was fixed @ fe.700/- p.m. from the date 
of his promotion, i.e. 1 . 1 .84. As an afterthought, the 
petitioner can not opt for the fixation of pay from the 
date of next increment, at this stage, as he is not in 
service and the existing frame-work of rules do not 
provide for it.
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16. That the contents of paragraph 6(15) are admitted 
as they are matter of record.

4$Stt. ĥ sok\iei Offi' 
Lucknow, dated: “ HiR.Lko,

VERIFICATION

I, ly j hereby verify that the
contents of paragraph 1 is true to my personal
knowledge and those of paragraphs 2 to 16 of this 
reply are based on records and the same is believed 
to be true. That no part of this reply is false and
nothing material is concealed.

Lucknowj dated:
V'' Ue B.
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II m  m m A t m i u i m A m E  miBmALv, aluhabad

MRCIJiy beitchy ., ’

O.A* No. 162 ®f 1983 (3,),

M*C* Tewarl Applicaat,

Versus

V

^ion of India & others Respondents,

h^ oih dir  to k e  counter f il e d  ok 
BEHALF GF pIE RESPONMJS.

n

if f .

I, M.C« !Tewari, aged about 60 years, son of 

Late C.B. Teî ri, resident of 7‘8/99, Ganeshgaaj, 
Lucknov, suMit as under :»

!Tliat I am applicant in the above case 
and have read and understood the contents of the 
counter reply filed on behalf of the respondents, 
and as such, file this rejoinder as follows 5-

liiat the contents of para 1 of the 
counter reply need no coairaents.

3» That the contents of para 2 of the

counter reply call for no remarks.

4 ,



(2)

the contents ®f para 3 of the 
counter reply aeed no coiiiiients*

\

y

the contents of para 4 of the 
cotmter reply, being the matter of record, are not' 
denied. It is, however , submitted that the absorption 
of the applicant in grade Bs 110«-180 was illegal and 
arbitrary. As per rule, the applicant, on being de- 
categorlsed in the cadre of Assistant Station Master 
scale Sj 150-240 on medical ground in the year 1968 
when he was drawing 8s 181/** as his basic pay$ should 
have been absorbed in other categories carrying same 
scale of pay or in the alternative , as is
scale Bs 130-212 instead ©f Ticket Collector scale 
110-180 which tffas in the same cadre wherein the 

post ©f was available.

That the contents ©f para 5 of the 
counter reply call for no remarks*

3

v V V

That in reply to contents of para 6 
of the counter reply, it Is stated that the applicant » 
on being declared medically unfit for the post of Asstt* 
Station Master grade 8s 150-240, was straight away absorb^ 
as Ticket Collector grade Rs, 110-180 without holdlag 
any screening and without affording any opportunity to 
him to exercise his option, lath this submissions, the. 
averments made in the para, under reply, are denied and̂
the averments made in para 6(4) of the application are 
reiterated* The respondents are required to a strct 
proof of the allegations made in the para under replyi

'A
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©

In view of tiie avenaents made in 
para 5 of tMs rê oiader, the averments of para 7 ©f 
the cotmter reply are denied and the averments made 
in para 6 (5) of the application are reiterated* It 
is further subBiitted that the absorption of the appli­
cant as !Hcket Collector in grade Rs* 110-180 was pm*ely 
arbitrar|i and Illegal.

J

the contents of para 8 of the 
counter reply are denied as stated and the averments 
made in para 6(6) of the application are reiterated*
It is furthef respectfully .submitted that the aspiicant, 
on being declared medically unfit for the post of Asstt, 
Station lister grade & 150-240, was straight away absobed 
as mcket Collector grade Hs. 110-180 without any screeni® 
and without, affording any opportunity to him to exercise 
his option* It is further submitted that as provided 
by the administrative instructions, the applicant had 
been agitating the matter for the redressal of his grie- 
vences before the departmental authorties and ultimately 
on the Intervention of one of the recognised unions, he 
was granted some relief that is the grade of Rs. 700-900 
in the year 1986. It may also be mentioned that under 
Chapter XXXVII of the Indian Railway Establishment Manual, 
it was a remedy open to the applicant to get his claim 
pressed before the departmental authorties through any 
of the recognised Vai&ms ©f the Railway. SSierefore, the 
claim of the appiidant is not barred by time as alleged 
in the papa under reply.

10, That in view of the facts mentioned
in paras 7 and' 9 of this rejoinder, the contents of para
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9 ©f the comiter reply are denied aM tlie avenaents 
made in para 6(7) of the application are reiterated.

11, That the contents of para 10 of the
coTmter reply are denied and the averments made in para 
6(8) ©f the application are reiterated. It Is farther 
siibmltted that the applicant, ©n being declared medically 
uafî  for the post ©f Asstt. Station Master grade felSO-240 
was neirer suhjected t© any screening ^d that he was also 
not given an opportunity to exercise his option for the 
post ©f Ticket Collector in Idver grade of & 110-130.
Kie respondents are î uired to a strict proof ©f the 
allegations made in the para mider reply.

12. That the contents of para 11 ©f the
counter reply, as stated, are denied and the averments> 
made in para 6 (9) of the application are reiterated.
The respondents a#e required t© produce the Service
Records of S/Shrl Irshad Eusain, S.p, JS4»§tef B.L. Itobey,
O.P, Kapoor, K.D. Jha and of the applicant alongvith
the records of their screening as well ts the rules justi­
fying the reduction in %»oluments ©f a medically decate- 
gorieed staff In the alternative post to the extent of  ̂
26% as alleged In para 7 of the counte? reply*

13. That in view ©f the facts mentioned
in para 5 ©f this rê ©lnder, the avermen|~s made in para
12 of the counter affidavit are denied and the averments 
made in para 6 (IG) of the application are reiterated.

is, however, admitted that the applicant vas promoted in
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grade fe 700-900 vlth effect from 1*1*1984 by an order 
dated 8#10*1986 ( Aanexure K@. 1 t© the applicatioa )•

14. fliat tke contents ©f para 13 of the
counter reply, in so for as they are matter ©f record, 
are not denied* Best are denied and the averments made 
in paras 6(11) and 6(12) of the application are reiterated 

 ̂ It is ftirther respectfully submitted that the applicant
4̂ ' has not been given the benefit of promotion and fixation

^ P®y in grade Bs 330-S60 and 425*640 from the dates
when the personi admitedly junior to him, as mentioned 
in the para under reply, were promoted. l*he applicant

has been given the benefit of scale of Rs. 700-900 with

effect from 1*1.19S4 alongwith his juniors consequently 
fixing his pay at Es 700/- which is the starting of the

the grade. Ihe pay of the applicant should have been fixed 
In grade 700-900 after giving him the benefits of pro­
motions and fixation of his pay in grades Bs 330-560 and 
425«*640 from the dates when his juniors were promoted in 
that grades*

16. Ihat in reply to contents of para 14
of the counter reply, it is stated that since the applicaifc 
is senior to Sri Ram Lochan, his pay, in no case, can be 
fixed lower than his junior. Moreover, he should have^een
given the benefits of promotions and fixation of his pay 
in the grades atleast from the dates when his juniors
were promoted.

It is further respectfully sulanitted

p jj:

t)
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wltiiout prejudice, tfeat in terms of iastructloijs 

issued by the Railway Board 1b tlieir Letter No. 

E(P&A)II-81/PP-4 dated 30.7.1983 ( General Manager, 
northern Rallvay, Be» Delhi's Printed Serial Ho. 
8392 ), a true copy of whlcS 1* teneanire Ko. 4 to 
thl* rejoinder̂  tfee pay of the applicant atleast 
shottld iiave been stepped tgj equal t© the pay ©f his 

junior aamely Sri Bam I©chan in grade fe 700-900 from 

the date ef occurance of 8noio:iy In fljatlon and re­
flation of pay of senior and jnnler.

That In view of the aTerments made 
IB para OS of this rejoinder, the averments made in 
para is of the counter reply are denied and the aver­
ments Bade in para 6 Cl4) ef the application ( wongl, 
nanbered as para 6(is) in the counter reply ) are 
reiterated. It Is further submitted that the contents 
of the para under reply are also self contradictory 
to the averments made in para 14 of the counter reply.

the contents of para 16 of the 
Swv counter reply need ao commentSi

since the respondents have not 
filed their counter reply against paras 1 $ to 20 of the 
application, the averments made in the said paras of 
the application stand admitted by than.

LuclmowsDateds -2-1992. -̂ plioant.
jf] C ,. '
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I, M,C. Tewsri, the applicant, i3o feereby
verify tMt the cent eats of paras 1 to 18 § 
of tMs rejoinder are correct t® my knowledge 
1 have not suppressed any material fact*

laiicknow! Applicant*
patedi -2-1992.

i
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Registered

IN THE CENtR.%L ADMINISTRATIVE TRI.^UMnl. AT ALLABnDAD 
CIRCUIT DENCH, vBANDHI BHAWAN .

LUGKNOW

Nd
U k M

.CAT/CB/LKO/ IjlA 'T' Dated

Registration N o ,’ ' of 1 9 3 ' - ’

Versus

Respondent ŝ

TO

Please take notice that the applicant above 

named has presented an application a copy whereof is enclosed, 

herewith which has been registered,in this Tribunal and the' - 

Tribunal has fixed ‘ - ~ .day of  ̂  ̂ ■____ 1̂9:38̂  for

. 1   ̂ ■

If no, appearence is made on your behalfgi your

pleader or by some one duly authorised to Act and plead on- 

your in the said application, it  will be heard and decided in 

your absence» . . .

Given under my hand a.nd -the sea/L of the Tribunal 

this ____  day of . ___ _______ ____iv '3.

For DEPUTY REGIS TRAFl




